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[Shri Bhupesh Gupta] Oil Division.
Serious allegations have been made against
the management and Mr. Verma in particular.
I know-it from a reliable source. A memo-
randum has been submitted to the Minister.
All these things have been sent by him to the
guilty official Mr. A. P. Verma and others.
Some have not even reached me.

MR. CHAIRMAN: If you want, you can
raise Half-an-Hour discussion.

SHRI BHUPESH GUPTA: Thank you.
You have given Half-an-Hour discussion.
Thank you very much.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

Closure of more than Fifty Universities and
°the, Institution's of Higher Learning

PROF. D. P. CHATTOPADHYAYA (West
Bengal): Sir, I beg to call the attention of the
Minister of Education, Social Welfare and
Culture to the situation arising out of the
closure of more than fifty Universities and
other institutions of higher learning leading to
a major disruption of academic life in the
country.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE (DR.
PRATAP CHANDRA CHUN. DER): Sir, as
the House is aware, on account of agitation
either by students or by teachers or by
karamcharis, a few Universities have had to
suspend the teaching for brief periods, but that
would not mean that more than fifty
universities or other institutions of higher
learning are closed giving the impression that
for months together the functioning of there
universities and other institutions has been
disrupted.

The facts are that according to the
information received during the period of
about six months from September, 1977 to
February, 1978 about 11 universities out of
115 had to suspend classes for short periods
of not more
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than two weeks. It is only in the case oi the
Jawaharlal Nehru University that the period
was longer. The regular functioning of the
Gurukul Kangri University, a deemed
University, has been virtually suspended due
to the disputes between two groups of its
Management.

As I have arleady stated on the floor of this
House, with the lifting oi the emergency there
has been a sudden outburst or rather
ventilation of the grievances of .students,
teachers and karamcharis. The issues
generally relate to admissions, recognition of
students' unions, postponement of
examination, in addition to non-academic
issues such as dismissal of State
Governments, provision of better transport
facilities, disputes in buses, restaurants,
cinemas, theatres, etc.

Education and law and order are both State
subjects and it is for the State Governments,
who have been advised from time to time to
attend to legitimate grievances and pave the
way for .smooth functioning of the
universities.

I would only beseach the Hon'ble Members
not to create an impression in the minds of the
public that a large number of universities or
other similar institutions hav, really been
closed for long periods leading to a major
disruption of academic life, all of which is
contrary to facts. On the other hand, may I
appeal to the Hon'ble members and all other
right thinking persons to use their good
offices in promoting an atmosphere of peace
in the educational institutions so that they
function (smoothly.

PROF. D. p. CHATTOPADHYAYA: To
start with the last point first, Sir, I would
certainly like to reciprocate the sentiments
expressed by the hon. Minister that we should
all co-operate to restore the cool atmosphere
in the Universities and other research insti-
tutions. But the question is always that there
is a sort of hidden reference invariably to
what happened during emergency. If you take
a very low base year, then I would say that
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any performance, however poor it may be,
will be rated as a good performance. That is
not the right way of putting across a point of
view. Sir, we certainly did not give the impres-
sion that the heavens are falling on
Universities and education was going down the
Ganges. But what we said is borne out by
facts. Sir, looking into e v en the
newspapers—I am not a specialist in this
subject; simply because my colleague = Mr.
Dwivedi is not there, I am looking into
this—I find that the Punjab University was
closed because of the agitation about service
conditions. The Delhi University is closed
because of the arrests of students in connection
with the visit of a foreign dignitory. Swami
Shardha-nand College was closed because the
police entered and lathi charged. Nehru
P. G. College was also closed for sometime
because of the  stabbing incidents.
Allahabad Homoeopathy College was closed
on the 15th February because of police lathi-
charge and student arrests.  Patiala Univer-
sity and Mata Gujri College were closed
because of indefinite strike and also students
unrest. Sir, I can go on multiplying the
instances. Whether it will be 50 or more
than 50. I do not know. There  were
problem.-, in Gorakhpur University, JNU
University, Amritsar University, Rohtak Uni-
versity, BHU, Lucknow University,
Allahabad  University = Aligarh Uni-vresity,
Calcutta University, Visva Bharati
University, Birla Institute  of Technology,
Ranchi, Delhi University, Patna University and
many o+her Universities also.  So I did not
dramatise the figures because facts bear this
out and, perhaps, facts bear out more than what
has reached the hon'ble Minister's desk. I do
not mean that he i> suppressing facts. Might
be, the facts are on their way. There wer?
serious disturbances in Ferozabad, Barabanki
and Unao. There was even  police firing in
Parabcenki. There a"? serious things and should
not be taken as if after the taking away of the
lid of emergency, the bubbles of eases are
comin? out.  One should go into the matter
and the causes responsible therefor and ‘ry
to remedy that. In the process, if our
cooperation  is
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sought, certainly we will all cooperate
because it is in national interest. But let us not
under-estimate the causes and try to attribute
the blame to the previous regime, as, we find,
has become the custom with many of the
hon'ble Ministers.

1 find total anarchy in the field of
education. The reasons are—student unrest
and the teacher unrest. Hundreds and some
times even thousands or teachers are being
arrested and put behind the bars. The police
are being allowed to enter the university.
While this Government has, I am told,....

SHRI BHUPESH GUPTA (West Bengal):
Sir, here 1 have a letter from the Prime
Minister's House. Investigations are being
conducted. Documents are being sent to JNU
for political witch-hunting. We have again
come to the Prime Minister's House business.
The letter is signed by Anjani Kumar. "I am
enclosing herewith....

MR. CHAIRMAN: No, No. That is all
right.

SHRI BHUPESH GUPTA: So e are back

to the Prime Minister's  House...
(Interruptions) ....
PROF. D. P. CHATTOPADHYAYA:

Student” are being alienated, teachers are being
alienated, non-teaching staff are being
alienated from the policy-matters of education
in this country. So, Sir, this sort of thing
should be put an end to. I would like to say
that an endless experiment is going on.
Student unrest is due to many problems, I
should say. Every body talks of students
reforms. Every Government—I am not
exonerating ourselves—talks of land reforms,
educational reforms, administrative reform-
, 'JP' has given a call for educational reforms
some four months back. There was a promise
that something will be done. Nothing
concrete has yet been formulated. The thought
has not yet been crystallised, and has not yet
been put across. We are very much
bewildered.  Instead of getting  any
coherent from Shastri Bhavan,  what we are
getting instead is  something else. 10+2+3 is
one ofthe type of educational system we are
being told
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[Prof. D. P. Chattopadhyaya.] of. Then we
have 10+2+2 in West Bengai's educational
system. Sir, we find the hon'ble Prime
Minister has said it should be 8+4+3. The
Gujarat Government has come out with the
idea of 7+5+3 system. All these things added
together, where does it lead us to? 1 do not
know.

Students' lives and careers are being treated
as guinea-pigs for NCERT's or Education
Ministry's pedagogic experiments. Students
and their careers must not be used as guinea-
pigs for educational experiments. That is what
is precisiey going on. Instead of reform, there
is total chaos and con. fusion and, as I said the
other day, this Government is working like a
poly-hydra creature with many views, many
faces, many heads, many mouths and so many
things are coming from the same body. It is
not a fun. Sir, it is a serious thing. The results
of the University examinations are announced
sometimes. even after two or three years. In
Calcutta for example, it takes six years for
declaring the results of three years coarse.
When this is discussed it is told that it ig a
State subject. This is a very funny situation. If
it is really so, then bring it in the Concurrent
List. You say, "It is a bad idea. State
autonomy should be maintained". If it is a
question of emotional integration. We need
educational standardisation in the country.
And we cannot allow this sort of things as
104242, 1042+3, 8+4+3, 7+5+3. Where is
standardisation? Where is educational reform?
These things are important and I solicit the
kind i.iiention and serious consideration of the
hon'ble Minister who is a distinguished
educationist and  himself very much
conversant with these problems.

Another problem is language problem
which is very serious. It is also adding
confusion to the educational system. Some
spokesmen of the Government are savin* that
Urdu is the language of the Turks. Some
hon'ble Members are saving that Hindi should
be taken, if necessary by force imposed
beyond the Vindhyas. This
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is not how a multi-linguistic, multiethnic
country like ours should be brought together
on the platform of culture and education.

The language problem is creating and
adding to the already existing problems of
education. The hon'ble Minister has himself
said that he would: like to lighten the students
burden of languages. He must be aware of the
problem. What is the thinking of the Ministry
on this matter? This contributing to unrest. It
is not a very casual or temporary thing.

I am also noticing—and I am sure the
hon'ble Minister might also be noticing—that
there is a systematic attempt to ease out Vice-
Chancellors, the disinguished educaionists
who have been appointed during the previous
regime irrespective of their performance. I am
sorry to hear that from a section of officers in
Shastri Bhawan some encouragement is being
given for this ouster of the Vice-Chancellors.
I am sure the hon'ble Minister does not know
of it and if he knows it must have intervened
in the matter. I would also draw his kind
attention to this sort of attempt, but a
systematic one, that is being carried on and he
should do something about it.

Sir, in view of these serious development I
would like to request the hon'ble Minister to
enlighten us whether a report that appeared
some time back to the effect that the
Education Ministry proposes to have a sort of
secret dossiers or what we call C.C.R. on the
Vice-Chancellors. It is not a very happy thing.
I would like to know the view of the hon'ble
Minister on the matter, ie. whether the
confidential character . rol"s and dossiers of
Vice-Chancellors are being maintained in the
Ministry or in some other offices.

Besides the general points, I have some
specific questions to put to the hon'ble
Minister, and I shall be grateful to him if he
kindly cares to respond to them.
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May I know whether in view of the diversity
of the problem and the big size of the
problem, he will think of advising the State
Governments to set up State level educational
Grants Committee) not or just disbursing
money, but also for co-orainating policies,
policies within the State and policies between
the States so that we have an overall national
policy in the field of education? I want a State
level Education Grants Committee.

Can we think of having a Joint |
Consultative ~ Machinery  for  students,
teachers  Univers.ty administration and
concerned governments? This is
my second suggestion. I know
that these problems should be tackled not on
moral and high-flown rhetori- j cal basis but on
some institutional basis ! I would suggest that
we may think of setting up a joint consultative
machinery of students, teachers, university
administration and the concerned Government.

I would also like to know what is the
Government's  thinking about retaining
education on the Concurrent List. It is very
much related to the question of
standardisation of education in the country as
a whole. I know that there is some
desirability of variation in the education
schemes of different States, but since we are
very much committed to the concept of a
national system—however flexible it might
be—of education and culture, 1 think to retain
education on the Concurrent List would be
good for the country as a whole, without
curbing, is the least, the autonomy of the State
Governments and their initiative.

My last question would be, what about the
pattern of education, that is, whether the
Government is going to decide in favour of
10+2+3 or, as the Prime Minister ha,
suggested, 8+4+3 or, as the Gujarat
Government has suggested, 7+5+3. What is
the Government's own thinking? The decision
may wait for some time but the thinking can
be shared with the House. Thank you.
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DR. PRATAP CHANDRA CHUN-DER: tu-,
the hon. Member, Prof. Chattopadyaya, has
raised many questions and it might take a long
tune tor me to answer all those, but 1 mignt
remind the  hon. Member  tnat I have
already discussed most of these poults in this
august House. 'So, I do not want to repeat many
of  these. Unfortunately the hon. Member refer-
red to Emergency. [ did not refer to it in that
sense, I had simply stated that with the lifting
of Emergency there has been a sudden outburst
and other forms of ventilation of grievances by
students, teach eis and  karuia-charis as we find
in the field of laboui also where there are many
troubles. Beyond that I have not said anything. But
if the hon. Member  wants to know about the
state of Emergency, durmg the state of Emergency
in 1975, of all the incidents of student unrest, 19
per cent were of violent nature. In 1976, 43 per
cent were of violent unrest and in 1977 only 15
per cent were of violent unrest. I find from the
information received that in 1977 there were, in
all, 7,520 cases of student unrest and not all of
them led to closure of universities. But in 1974,
before the Emergency, there were 11,540 cases
of student unrest. = Again, in 1977 there were
1,146 cases of violent incidents in connection
with student unrest whereas in 1974 there were
2,339 cases of violent incidents connected with
student unrest. I am not trying to minimise the
incidents. 1 ; feel that this trend should be
checked. i Otherwise our whole efforts in
spreading education, in making improvements
in the field of education will go down the drain.
The hon. Member has mentioned that there is no
planning. Now, planning cannot be done overnight
because  education touches the-lives of millions
of students and it involves the State Governments
and Union territories. So we are having the
process done in a systematic manner and I can
inform the House that we had put forth certain
plans in connection with adult education, uni-
versalisation of primary education and reform of
primary and secondary education. Committees
have been set up
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[Dr. Pratap Chande, Chunder] and I have
already informed the House about this. We are
not ** much concerned ~ with  the pattern
10+2  or 8+4 and so on but we are more con-
cerned with the content of education which is
going to be changed. If the hon. House
requires, a  full-fledged discussion can be had
on the recommendations of the Ishwarbhai
Pate) Committee regarding  primary and
secondary education up to class XII and the
Dr. Malcolm Adiseshiah Com-mittee regarding
education at the plus two stage.  So I do not
want to say anything more. But I can tell you
in this connection that I have called a meeting
of all the leaders of political parties in
Parliament and they have come and discussed
this threadbare We had meetings of the
Education Consultative Committee a number of
times and our proposed plans were laid bare
before them. With regard to the Con. current
List, as I have mentioned, the matter is under
consideration. The 42nd Amendment
brought this matter into the Concurrent List.
But the celebrated Kothari Commission
said by a large majority that education
should not be brought into the Concurrent List;
it should remain in  the State list. However no
final decision has been taken yet. It depends
enti. rely on both Houses of Parliament by a
two-thirds majority to decide whether it will
remain in the Concurrent List or go back  to
the State List.

Then, Sir, with regard to the removal of the
Vice-Chancellors and the question  of
Confidential Roll dosiers some misreporting
of my statement by some of the newspapers
had taken place. In answer to som, questions, in
both the Houses of Parliament, I have made it
quite clear that this Government does not
believe in confidential record of the activities of
the Vice-Chancel'ors. The hon. Member
knows that, so far as the Central universities are
concerned, we have not changed j any
Vice-Chancellor, whatsoever. Ory ono
Vice-Chancelor resigned, i.e. of  Banaras
Hindu  University, "because of ill-health and
certain things
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happening in his family. So far as the State
Governments are concerned, they have the
State laws, and if they have changed some
Vice-Chancellors, we are not answerable for
that. The hon. Member himself knows that
during the Congress regime, Shri Sidha-rta.
Sha'nkar Ray's regime in West Bengal, the
Vice-Chancellor of Rabin-dra Bharati, Dr.
Rama Chowdhury was summarily removed
after an, ordinance was brought about. I was
also a member of the Executive Council and
so along with her I had to go. But we do not
want to go along that line and we are trying to
restore the autonomy of the educational
institutions within the framework of the
Constitution.

As regards the Joint Consultative
Committees at the State level, I do "iot know
what the State Governments will do. But We
have requested the Ktate Governments to set
UP the State Boards of Adult Education. Apart
from th.it, we are having consultations with
the State Education Ministers, irrespective of
party affiliations, I can tell you. Sir, that so far
as this Ministry is concerned, I am trying to
keep it above day-to-day party politics.

Then, as regards the State level Education
Grants Commission, it is entirely up to the
States to pursue this idea because it involves
an enormous sum of money. It depends on the
amount they are able to get for education. So
naturally it is for them to decide.

Finally, with regard to the standardisation
of education, the Kothari Commission itself
pointed out that when in a small country like
the United Kingdom they -have different
patterns of education, in a big country like
India there are bound to be different systems
of education and there cannot be one stream-
roller uniformity. Therefore, the idea that
there should be one single pattern of educa-
tion thoughout the country cannot hold good
ina country like ours.
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SHRI JAGJIT SINGH ANAND (Punjab):
Mr. Deputy Chairman, Sir. the -hon. Minister
referred twice to the outburst following the
withdrawal of Emergency. I would like to ask
him: Is it not because the hopes raised and the
pledges made were belied that there was
unrest? Then he has talks of autonomy and he
has said that, so far as the Vice-Chancellors
are concerned, they have not intervened except
in one case. But I would like to know whether
the concept of autonomy of the universities is
a close preserve of the States. Is it not a
genera) principle that our academic institu-
tions and universities cannot perform thei,
functions without university autonomy? And
when we talk of university autonomy, is the
hon. Minister not aware that in a large number
of uni-verties the trouble has been brought on
because the poor Vice-Chancellors are afraid
of what has happened in the Jawaharlal Nehru
University? They are trying to please their
political masters. Take the Jawaharlal Nehru
University. They announced that there will be
a total inquiry. Now. there is no clear-cut
function of the University and on the top of it
there is talk of the total inquiry, with the result
that there is total confusion. Take Rajasthan
University. The RSS shakha is sought to be
started against the wishes of all other students'
bodies. The university is closed and the Vice-
Chancellor dare not interfere. The RSS shakha
as a post-Emergency project should not be
brought in when there is universal opposition
to it. Then, take the Delhi University. A
fprtain professor who was repeatedly found to
be unfit for appointment as Professor of
Political Science, has been appointed. Now, if
such sort of interference through invisible
emergency after the emergency is there, if
such efforts to influence the functioning of the
university by e“ments who have come to
power through the Janata Government,
continues, then, Sir, how can you guarantee
that there will be no unrest. He has told that
there is not much unrest. I wa-3 seeing the cut-
tings on a certain issue relating  to
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the past six months. These show the volume
of unrest. What is the unrest due to, Sir? The
unrest is due to the reason first of all—you
may look at it from any point of view—that
there is no proper democratisation of the uni-
versities. In most universities the .students
have no representatives on the governing
bodies. In some universities, after much
agitation, if some students are taken on the
senates or on the courts, they are nominated
by the Vice-Chancellors though democratic
functioning student bodies are there, whose
representatives can reflect the students'
demands. Then what happens? There is a"
strike by the students demanding that the
Departments of Philosophy and Phy-ihology
should be separated. Even on purely academic
issues there is trouble in the University
because the students' voice is not reflected. In
some universities it is most inadequately,
most improperly and most in-" directly
reflected. Then, Sir, the university employees
are big part of the establishments of the
universities They continue to be without any
rights. They can be suspended or dismissed
without any notice. They do not enjoy nnv
protection either under Trade Disputes Act or
under any other rules that at least guarantee
some sort of service security to the
Government employees.

Then, Sir. we find that with the change of
the Government, there is class interfering in
the working of the universitv, the Guru Nanak
Dev University. I happen to be on the sell te
of the University. In that University, a case
came up of a certain Reader who was
repeatedly defying the entire Department. The
case had gone through all the stages, through
the senate, through the syndicate, by ap-
pointing a very high judicial person from the
syndicate as a commission to go into it on a
unanimous recommendation. Now the Akali
Government comes in and it does not like the
Vice-Chancellor though he happens to be the
most illustrious son of the Akali leader who
induced Akali movement. The Chancellor
asked the Vice-Chancellor to hand over the
concerned file
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[Shri Jagjit Singh Anand] of the case to
Education Secretary. All the credit goes to the
Vice-Chancellor. The Vice-Chancellor told
that he was not going to be dictated to give the
file to the Secretary of the Education Minister
but that he could give the file to the
Chancellor. Such a vendatta is going on. In
this situation, I would like to know from the
Hon. Minister what he is going to do, first of
all, for democratisation of the universities and
for proper administration of students and non-
teaching employees. What is he going to do to
assure the autonomy of the universities,
whether they placed at the Centre or the
States, so that to please the new political
masters, decisions in total violation of
academic needs are not taken, so that class
interference is not there, so that the
regulations followed and decisions
democratically taken are not upset and so the
RSS does not enter the life of the universities?

Lastly, Sir, this Government came to power
on the basis of democracy, democratic rights
and civil liberties, but the shameful way in
which the students of Delhi were treated at the
time of the visit of the Shah of Iran is a
standing shame to any Government claiming
to be democratic. The students did not have
the right to agitate and protest against the
facist Government which was set up after the
CIA coup of Musadiq when he was murdered.
Their captain was jailed. They refused to
disclose their identity. If the Government has
any intelligence, it should know that if they
had disclosed their identities, their families
would have been murdered. After all we have
many illustrious people who agitated in
England against the British Government. Shri
Bhu-pesh Gupta is there. Shri Krishna Menon
is there. Did the British Government treat
those Indian students who were agitating
against the British Government in the way this
so-called Government pledged to democracy
tried to do with Iranian students? All these
things have contributed to the chaos in the
universities. Therefore, I ,aised these things
and I hope .he will meet the points.
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DR. PRATAP CHANDRA CHUN-DER.
Sir, with regard to the attitude of the Central
Government concern-, ing the student's
legitimate grievances, I might inform the hon.
Member that we have advised the State
Governments to look into the legitimate grie-
vances of the students and to ensure that
forums are brought into existence to give

representation to students, teachers, and
non-teaching employees, to provide them an
opportunity to make legitimate
representations in a democratic manner and

to meet their just demands. During the
Emergency, all elections to students' unions
had been stopped. As soon as I assumed this
office, I requested the State Governments
through my officers to allow students' union
elections to be held. And as far as I am
informed, in almost all the universities,
students' union elections have been held and
twice such elections have been held in
Jawaharlal Nehru University and also once in
Delhi University. But with regard to the details
of functioning of the universities which are
under the States, I am afraid the Central Gov-
ernment cannot intervene because we have
already accepted the obligations under the
Constitution, and I hope that an experienced
Member like Shri Anand will not ask us to go
beyond the constitutional norms.. However,
we are trying to exercise our good of-ricos in
this field.

Now, Shri Anand has referred to a large
number of cases. There are many individual
instances, nc doubt. No one would quarrel
with him about that. But if there is a case of
violence ia the campus or if there is a breach
of law and order will Shri Anand require that
the police remain silent. He has cited one
instance when there has been rome
i»vd\ement of the police. But I can tell him
that any responsible Government, whether it
is Janata or Congress or Marxist, will
certainly take steps i, this matter. Recently the
Marxist Government led by Shri Jyoti Basu in
West Bengal sent the police inside the campus
of the Calcutta University to tackle the
medical students who had kept the
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Syndicate members in "gherao" for Hours
together. So the Marxist Gov- £rnment also
sends the police inside the campuses if there
is a breach of . law and order. So I should
think that if there is a breach of law and
order, the students cannot enjoy a special
privilege. They will be treated as ordinary
persons who are breaking the . Jaw, and the
law will take its own tourse.

SHRI KHURSHED ALAM KHAN
(Delhi): Sir, may be the figures given by the
hon. Member here about the

" universities that were closed down may not be
very correct, but the fact remains that there is
unrest in the campuses, and most of the
universities are suffering from this unrest to-
day. I am sorry to say that taking the plea of
Emergency is not going to help u very much.
After, all, how long are we going to take this
plea? We really know what the reasons
are, and the reasons are entirely different.
There ma, be certain reasons which can be
attributable to the period of Emergnecy. But
the reasons surely are different, including the
attempt of certain Facist forces to control the
universities. Let us, therefore, make a fresh
and realistic approach so that we are not
misled. Here I would like to quote a particular
instance. Mr. Anand Mishra of Madhya
Pradesh, is the Genera] Secretary of the Yuva
Janata Movement, has made a statement, a
categorical statement that the police and th,
RSS beat up students in the trouble which
recently broke out there. So, if this is the
situation, how are we going to say that the
plea of Emergency can be taken? There are
certainly some other reasons. Now, I would
like to know what is really wrong with our
universities and how long this situation ig to
be allowed to continue. In my opinion, it is
really a matter which should be gone into. An
in-depth study should be made to find out
what the reasons are. The reasons should be
identified and necessary action should be
taken as early as possible. Our seats of
learning it seems, have given a go-by to all
activities of learning, teaching and re-
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search. Sir, we do not want to turn all our
universities into the ruing of Nalanda. And
therefore, we have to do something, otherwise,
it will be said that in the last two decades of
the 20th century the whole generation of
Indians was illiterate. May I suggest to the
honourable Minister that it is time that we
seriously consider having a code of conduct
for the university people, both the teaching
staff and the non-teaching staff and which
should be enforced rigidly. Only then most
probably will we be able to ensure some
discipline and derive some benefit out of it.
Besides this, Class III and Class IV employees
of the universities are a big muisance these
days and something has to be done to keep
them under control and see that they do not
disturb the atmosphere, the academic
atmosphere, of our universities. Sir, I also
want to know whether it is a fact or whether it
is in the knowledge of the honourable Minister
that some students take admission in the
universities only to create trouble; they have
no intention to study; they just want to remain
ia the universities and they are financed by
certain parties which are interested in getting
control of the university union and other
associations, who are interested in creating
trouble in the universities. Such students must
be weeded out. What methods are to be
adopted for this is left to the honourable
Minister and his Ministry to think about. Here
I would also like to mention one thing. I
would like to know whether it is a fact that at
the time of the visit of the US President, all
the Palestinian students who were in Delhi and
who were studying in Delhi, were asked either
to remain indoors or go out of Delhi. Besides
this, the office of the Palestinian Re-
presentative was also searched by the police. I
want to know from the non-ourable Minister
whether this should have been done and
whether it is in the knowledge of the
honourable Minister. If so, why wa, this
allowed to be done. Another thing I would
like

to know from the honourable Minister

is whether the unrestin the
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universities is also attributable to the bleak
future, of the young men who are likely to
come out of the universities, because when-
ever the unemployment question is discussed,
the Janata Government says, unemployment
will be removed in ten years, unemployment
will be removed in five years? How long are
these young men going to wait? How can they
wait for 10 years, 8 years, 5 years? The
honourable Member who initiated the debate
has said that a lot of experiments are being
made in the field of education. But the unfor-
unate thing is that no fair trial is given to any
experiment; not enough time is allowed to
any experiment to find out whether it meets
our requirements, our needs, or ,ot. Then, Sir.
I would like to mention about the Urdu
language. 1 am sorry to say that kinds of
statements, false statements, wild statements,
are being made by some people. But I think
they are illiterate about the Urdu language. I
would like the honourable Minister to make it
categorically clear that Urdu language is a
language of this country, that Urdu is our
language. It was not imposed by the Turks. It
wa, not imposed by the Mongols. In fact,
Urdu was not in existence when the Turks and
the Mongols came to rule over this country.
The last thing which I would like to say is I
think after some time it will be really very
difficult for the Education Ministry of the
Centre or the Education Departments of the
States to find really suitable, good,
educationists as Vice-Chancellors of the
universities. They all feel that there is no
work for them in the universities. I suppose
the honourable Minister will have to keep a
list of retired army officers as apparently the
universities now need drill masters, not Vice-
Chancellors.

DR. PRATAP CHANDRA CHUN-DER:
The honourable Member has mentioned some
points with which I totally agree. The first is
that a university should not be looked as an
institution which remains in an ivory tower.
Universities and  educational
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institutions are a part of the society,
and if there is frustration in the so
ciety, there i; bound to be frustration
in the universities. 1 fully agree with
him in his remark that there is often
no future for these young hopefuls be
cause they do not have any employ
ment prospect.

But this a part of the general improvement
in the economic situation of the country. We
have inherited certain structures which it is
not possible for us to change overnight. As I
already indicated—and others are saying
this—the new Plan will seek to tackle this
problem and we have to hope for the best.

As regards the code of conduct, I agree
with him that there should be a code of
conduct, not only for teachers and
karmamcharis, but for students and even for
politicians because we find politicians
unnecessarily involving themselves and trying
to use the students to serve their narrow ends.
If this kind of interference goes on, then no
institution—not only, universities—can be run
in a proper manner. Therefore, I agree that
there should be a code of conduct, written or
unwritten, or recorded in the constitution or
rules and regulations or as a sort of
convention. This code of conduct ha, to be
adopted by all sections of the people including
politicians. Only then there can be peace in
the university campuses. For the information
of this august House, I might say that the Sen
Committee has suggested a code of conduct
for teachers and the University Grants Com-
mission is working out the guidelines for this
purpose. I agree with the hon. Member that
there should be a code of conduct. If
everybody is after rights; and not for
performance of duties. v ' do not know how
any institution— not only universities—can
work. That is what has to be noted. As regards
Palestinian students, it is for the Home
Minister to answer and I will request the hon.
Member to put an appropriate question to the
hon. Home Minister.
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FE1 7@ g WK few 3w oW weam™
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qrzq wiwme %1 faafe ¥ fAo 97
an % forss sag & @t w1 A
qawi ! we @w fawr § & faea-
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PROF. S. NURUL HASAN: Sir, on €.
point 0i personal explanation. Since my
hon. friend has made a personal reference
to me, I would like to place on record my
stout denial of the appointment by
Central Government of any Vice-
Chancellor in any Central University on
political grounds or of the question of
Chairman of the University Grants
Commission or that the Central
Government had any hand in the
appointment of any Professor by any
Central University. This was purely a
matter for the University concerned to
decide and the Central Government,
neither the previous Government nor to
the best of my information the present
Government, has in any case interferred
with the appointment of any teacher by
any University.

oY AWYAT AWV UMEY : W7 wa

39 9T WA 98 F19 %37 fFa7 a7
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STATEMENTS BY MINISTERS

1. Grant of an additional instal. ment of
Dearness Allowance to Central
Government employees

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
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SATISH AGARWAL): Sir, hon. Members
will recollect that the Third Pay Commission
had recommended to Government a formula
according to which increases in DA. to
Central Government employees were to be
given at specific percentage rates for every 8
point increase beyond 200 points in the 12-
monthly average of the All India Consumer
Price Index for industrial workers (1960—
100). Nine instalments of Dearness Allow-
ance were sanctioned according to this
formula from time to time till the average
index had reached 272 points. The Third Pay
Commission had fur. ther recommended that
when the average index crossed 272 points,
Government should review the position and
decide whether the DA. scheme .should be
extended further or whether the pay-scales
themselves should be revised. After the
average index figure crossed 272 points. Gov-
ernment allowed, on an ad hoc basis, suitable
increases in dearness allowance to mitigate
the hardship caused to the employees. Five
additional instalments of dearness allowance
were allowed by Government to cover the
index average of 312 points.

The 12 monthly average index crosssd 320
points at the end of December 1977.
Government have given careful consideration
to the matter and have decided to (sanction an
additional (6th) instalment of dearness
allowance to Central Government employees
with effect from Ist January, 1978. This
additional instalment would impose an
additional burden of Rs. 50 crores in a full
year.

While agreeing to sanction an additional
D.A. instalment, in keeping with the practice
130 far followed, the form and manner in
which the instalment should be paid is a
matter which Government proposes to discuss
with the staff side of the National Council of
the JCM.

SHRI BHUPESH GUPTA (West Bengal):
Sir, I should like to know in this connection
one or two things. I expected that there will
be a clear



